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भारतीय �रज़व� ब
क 

(�वदेशी म�ुा �वभाग) 

¼क� ��य काया�लय½ 

अ�धसचूना 

मुंबई, 31 अ
तूबर, 2014 

�वदेशी म�ुा #बंध (प�रसंपि'तय( का �व#ेषण) (संशोधन) �व,नयमावल�, 2014 

lk-dk-fu- 803¼v½-&�वदेशी मु�ा �बंध अ�ध�नयम, 1999 (1999 का 42) क$ धारा 47 &वारा �द'त 
शि
तय) का �योग करत ेहुए भारतीय /रज़व1 ब2क एत3वारा �वदेशी मु�ा �बंध (प/रसंपि'तय) का �व�ेषण) �व�नयमावल9, 

2000 (3 मई, 2000 क$ अ�धसूचना स.ं फेमा. 13/2000-आरबी) म@ �नAनBलCखत संशोधन करता है, अथा1त:्— 

2. सं345त नाम और #ारंभ  

(i) ये �व�नयम �वदेशी मु�ा �बंध (प/रसंपि'तय) का �व�ेषण) (संशोधन) �व�नयमावल9, 2014 कहलाएंगे। 

(ii) वे सरकार9 राजपL म@ �काBशत होने क$ तार9ख से लाग ूह)गे। 

3. �व,नयम( म� संशोधन   

�वदेशी मु�ा �बंध (प/रसंपि'तय) का �व�ेषण) �व�नयमावल9, 2000 (3 मई, 2000 क$ अ�धसूचना स.ं फेमा.13/2000-

आरबी) म@,—  

A. �व�नयम 4 म@,— 

ए) उप �व�नयम (2) म@, खंड (iii) म@,— 



2       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(i)] 
 
 

 

   "के �Qतुत करने पर ��त �व'तीय वष1 1,000,000 अमर9क$ डालर (एक BमBलयन अमर9क$ डालर माL) से 

अन�धक राBश �व�े�षत कर सकत ेह2" शRद) एवं अंक) को "के �Qतुत करने पर ��त �व'तीय वष1 1,000,000 

अमर9क$ डालर (एक BमBलयन अमर9क$ डालर माL) से अन�धक राBश भारत म@ लाग ूकर), यSद कोई ह), क$ 

अदायगी करने पर �व�े�षत कर सकत ेह2" शRद) एवं अंक) से ��तQथा�पत Tकया जाएगा। 

(i) उप खंड (क) म@ से "और" शRद हटाया जाएगा। 

(ii) मौजूदा उप खंड (ख) हटाया जाएगा। 

    बी) उप �व�नयम (3) म@,—  

(i) अ�नवासी भारतीय (NRI)/भारतीय मूल का [यि
त (PIO) ��त �व'तीय वष1 1,000,000 अमर9क$ डालर 

(एक BमBलयन अमर9क$ डालर माL) से अन�धक राBश �व�े�षत कर सकता है" शRद) एवं अंक) म@ (राBश 

शRद) के बाद, 'भारत म@ लाग ूकर), यSद कोई ह), क$ अदायगी करने पर' शRद अंत�न1Sहत Tकए जाएंगे। 

(ii) खंड (i) म@, उप खंड (क) म@ से "और" शRद हटाया जाएगा। 

(iii) खंड (i) म@, मौजूदा उप खंड (ख) हटाया जाएगा। 

(iv) खंड (ii) म@, उप खंड (क) म@ से, "और" शRद हटाया जाएगा। 

(v) खंड (ii) म@, मौजूदा उप खंड (ख) हटाया जाएगा। 

    सी) उप �व�नयम (4) म@,— 

(i) खंड (ii) म@, उप खंड (क) हटाया जाएगा। 

(ii) उप खंड (ii) के बाद, �नAनBलCखत जोड़ा जाएगा, अथा1त—् 

"(iii) भारत म@ लाग ूकर), यSद कोई ह), क$ अदायगी करने पर" 

   B. �व�नयम 7 म@,— 

ए) उप �व�नयम (1) म@, मौजूदा खंड (C) हटाया जाएगा। 

     बी) मौजूदा उप �व�नयम (2), �नAनBलCखत से ��तQथा�पत Tकया जाएगा, अथा1त—् 

 

"(2) उप �व�नयम (1) के अंतग1त आवेदनपL पर �वचार करत ेसमय, संबं�धत �ा�धकृत [यापार9 इस संबंध म@, 

समय-समय पर, /रज़व1 ब2क &वारा जार9 �नदेश) के अंतग1त, भारत म@ लाग ूकर), यSद कोई ह), क$ अदायगी 

करने पर �व�ेषण क$ अनुम�त दे सकत ेह2।" 

[स.ं फेमा. 324/2014-आरबी]                            

सी. डी. dी�नवासन,  मुeय महा�बंधक 

पाद 8ट5पणी: 

मूल �व�नयमावल9 5 मई, 2000 के स.ं सा.का.�न. 396(अ) के ज/रये सरकार9 राजपL के भाग II, खंड 3, उप-खंड (i) 

म@ �काBशत और त'पhचात ्�नAनBलCखत &वारा संशो�धत क$ गयी थी: 

a. 19 अगQत 2002 के सा.का.�न. स.ं 576(अ), 

b. 4 अगQत 2003 के सा.का.�न. स.ं 630(अ), 

c. 1 Bसतंबर 2003 के सा.का.�न. स.ं 699(अ), 
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d. 4 अगQत 2004 के सा.का.�न. स.ं 493(अ), 

e. 30 मई 2007 के सा.का.�न. स.ं 400(अ), 

f. 15 फरवर9 2008 के सा.का.�न. स.ं 90(अ), 

g. 23 नवंबर 2009 के सा.का.�न. स.ं 837(अ),  

h. 9 अगQत 2011 के सा.का.�न. स.ं 199(अ).  

RESERVE BANK OF INDIA 

(Foreign Exchange Department) 

(CENTRAL OFFICE) 

NOTIFICATION 

Mumbai,  the 31st October, 2014                                                                         

               Foreign Exchange Management (Remittance of Assets) (Amendment) Regulations, 2014 

G.S.R. 803(E).—In exercise of the powers conferred by Section 47 of the Foreign Exchange Management Act, 
1999 (42 of 1999), the Reserve Bank of India hereby makes the following amendment  in the Foreign Exchange 
Management (Remittance of Assets) Regulations, 2000 (Notification No. FEMA. 13/ 2000-RB dated May 3, 2000), 
namely—  
2. Short title and commencement 

(i) These Regulations may be called the Foreign Exchange Management (Remittance of Assets) (Amendment) 
Regulations, 2014. 

(ii) They shall come into force from the date of their publication in the Official Gazette. 

3. Amendment of the regulations 

In the Foreign Exchange Management (Remittance of Assets) Regulations, 2000 (Notification No. FEMA 13/2000-RB 
dated May 3, 2000),  

A. In regulation 4,— 

a) in sub-regulation (2), in clause (iii),—  

(i) for the words and figures “may remit an amount, not exceeding US$ 1, 000, 000 (US Dollar One Million Only) per 
financial year on production of,”, the words and figures “may remit an amount, not exceeding US$ 1, 000, 000 (US 
Dollar One Million Only) per financial year subject to payment of applicable taxes in India, if any, on production of,” 
shall be substituted.  

(ii) in sub-clause (a), the word “and” shall be deleted. 

(iii) the existing sub-clause (b) shall be deleted. 

b) in sub- regulation (3),— 

(i) after the words and figures, “A Non-Resident Indian (NRI) / Person of Indian Origin (PIO) may remit an amount not 
exceeding US $ 1, 000, 000 (US Dollar One Million Only) per financial year”, the words, “ subject to payment of 
applicable taxes in India, if any,” shall be inserted. 

(ii) in clause (i), in sub-clause (a), the word “and” shall be deleted. 

(iii) in clause (i), the existing sub-clause (b) shall be deleted. 

(iv) in clause (ii), in sub-clause (a), the word “and” shall be deleted. 

(v) in clause (ii), the existing sub-clause (b) shall be deleted. 

c)  in sub-regulation (4),— 

(i) in clause (ii), sub-clause (a) shall be deleted. 

(ii) after clause (ii), the following shall be added namely,—  

“(iii) payment of applicable taxes in India, if any.” 
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B. In regulation 7,— 

a) in sub-regulation (1), the existing clause (C) shall be deleted. 

b) the existing sub-regulation (2), shall be substituted by the following namely,— 

“(2) On consideration of the application made under sub-regulation (1), the authorized dealer concerned may permit the 
remittance subject to the directions issued by the Reserve Bank in this regard, from time to time and payment of 
applicable taxes in India, if any.”  

[No. FEMA. 324/2014-RB]                                      

C.  D.  SRINIVASAN,  Chief  General Manager 

Foot Note: 

The Principal Regulations were published in the Official Gazette vide No. G.S.R. 396 (E) dated May 5, 2000 in Part II, 
Section 3, Sub-section (i) and subsequently amended vide:— 

a. No. G.S.R. 576 (E) dated August 19, 2002; 

b. No. G.S.R. 630 (E) dated August 4, 2003; 

c. No. G.S.R. 699 (E) dated September 1, 2003; 

d. No. G.S.R. 493 (E) dated August 4, 2004; 

e. No. G.S.R. 400 (E) dated May 30, 2007; 

f. No. G.S.R. 90 (E) dated February 15, 2008;  

g. No. G.S.R. 837 (E) dated November 23, 2009 

h. No. G.S.R. 199 (E) dated August 9, 2011.  
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